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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
FOURTH SESSION

THE KARNATAKA LEGISLATURE (PREVENTION OF DISQUALIFICATION)
(SECOND AMENDMENT) BILL, 2024

(LA Bill No. 27 of 2024)

A Bill further to amend the Karnataka Legislature (Prevention of

Disqualification) Act, 1956.

Whereas it is expedient further to amend the Karnataka Legislature
(Prevention of Disqualification) Act, 1956 (Karnataka Act 4 of 1957) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the seventy fifth year of

the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Legislature (Prevention of Disqualification) (Second Amendment)

Bill, 2024 .

(2) The provisions of clause (i) and (ii) of section 2 shall be deemed to have

come into force with effect from 01.06.2023 and 29.12.2023 respectively.

2. Amendment of section 3.- In the Karnataka Legislature (Prevention of

Disqualification) Act, 1956 (Karnataka Act 4 of 1957), in section 3,-

(i) for clause (e), the following shall be substituted, namely:-
“(e) Office of the Political Secretary-I to the Chief Minister;
(el) Office of the Political Secretary-II to the Chief Minister.”

(ii after clause (g), the following shall be inserted , namely:-
“(h) Office of the Financial Advisor to the Chief Minister;
(i) Office of Advisor (Policy and Planning) to the Chief Minister;
and
(j) Office of the Deputy Chairman to the Karnataka State Policy

and Planning Commission”.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary further to amend the Karnataka Legislature
(Prevention of Disqualification) Act, 1956 to make provisions to exempt the Office of
the Political Secretary-I and II to the Chief Minister, Office of the Financial Advisor
to the Chief Minister, Office of Advisor (Policy and Planning) to the Chief Minister
and Deputy Chairman to Karnataka State Policy and Planning Commission from
incurring disqualification for being a Member of the Karnataka Legislative Assembly

or the Member of the Karnataka Legislative Council on such appointment.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

H.K. PATIL
Minister for Law, Justice,
Human Rights, Parliamentary Affairs
and Legislation and Tourism

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

THE KARNATAKA LEGISLATURE (PREVENTION OF DISQUALIFICATION) ACT, 1956
(KARNATAKA ACT No. 4 OF 1957)

XXX XXX XXX

3. Removal of certain disqualifications.- It is hereby declared that the following
offices shall not disqualify and shall be deemed never to have disqualified, the holders
thereof for being chosen as, or for being members of the Karnataka Legislative Assembly or

the Karnataka Legislative Council:

(a) the offices of the Chairman, the Speaker, the Deputy Chairman, the Deputy
Speaker, the Minister of State, the Deputy Minister, the Parliamentary Secretary, the
leaders of the Opposition or the Government Chief Whip in the Legislative Assembly or in
the Legislative Council.

(b) the offices held in the National Cadet Corps raised and maintained under the
National Cadet Corps Act, 1948 (Central Act XXXI of 1948), in the Territorial Army raised
and maintained under the Territorial Army Act, 1948 (Central Act LVI of 1948), and in the
Auxiliary Air Forces Act, 1952 (Central Act LXII of 1952);

(bb) the office of a member of the Home Guards constituted under the Karnataka
Home Guards Act, 1962;

(bbb) (xxx)

() (xxx)

(c1) the offices of the President and the Vice-President of a Municipal Council under
the Karnataka Municipalities Act, 1964.

(c2) the Mayor or the Deputy Mayor of a Municipal Corporation constituted under
the Karnataka Municipal Corporations Act, 1976.

(c3) the offices of Adhyaksha and Upadhyaksha of the Zilla Panchayats, Taluk
Panchayats and Grama Panchayats constituted under the Karnataka Panchayat Raj Act,
1993.

(d) the offices of the Chairman, Vice-Chairman, President, Vice President, Director, of
the Governing body or a Member by whatever name any of the aforesaid office is called, of
any Committee (by whatever name called) or of any Society registered under any other law
relating to registration of societies.

(e) office of the Political Secretary to the Chief Minister.

(f) Office of the Legal Advisor to the Chief Minister;

(g) Office of the Special Representative of Karnataka State at New Delhi
XXX XXX XXX
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